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Consent Order No PCBID INW ID Industry Colour/Scale Date of Issue

CTE-353092 29117 285874 RED/SMALL 07/03/2026

for the Facility located at,

Udupi

This Consent is granted for the Products/ Activity/Service name indicated 
in the annexure along with the terms & conditions attached to this order

Consent For Establishment -Expand(CFE-EXP)

Validity :  06/03/2031

To

 Sri Mookambika Temple, at Sy. No. 121,, Kollur Village & Post, Byyndoor 
Taluk, Udupi district

Sri Mookambika Temple, at Sy. No. 121,, ,Kollur Village & Post, Byyndoor Taluk, 
Udupi district

As per the provisions of 

 The Water (Prevention & Control of Pollution) Act, 1974
&

The Air (Prevention & Control of Pollution) Act, 1981

Karnataka State Pollution Control Board
Parisara Bhavana,No.49, Church Street,Bengaluru-560001 

Tele : 080-25589112/3, 
25581383/388

 Fax:080-25586321    Email id: ho@kspcb.gov.in

ISO 9001:2015 & 14001:2015 Certified
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(This document contains 9 pages including annexure & excluding additional conditions)

To,

The Applicant,

Sri Mookambika Temple, at Sy. No. 121,

Sri Mookambika Temple, Kollur Post and 
Village, Kundapura Taluk-576220

Sir,

Sub: Consent for Expansion of the unit in the Existing premises under the Water (Prevention & Control of Pollution) 
Act,1974 & the Air (Prevention & Control of Pollution) Act, 1981

Ref:   1.CFE expansion application submitted by the organization on 01/01/2025 at Regional Office  KSPCB

3.Proceedings of the ECM dated 03/03/2026 held on25/02/2026

2.Inspection of the project site by Regional 
Officer 

on 19/02/2025

With reference to the above, Karnataka State Pollution Control Board hereby accords Consent for Expansion of the unit in 
the existing premises under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of 
Pollution) Act, 1981 at the location indicated below subject to the terms & conditions indicated in Schedule Annexed.
Location:
Name of the Industry: Sri Mookambika Temple, at Sy. No. 121,
Address: , Kollur Village & Post, Byyndoor Taluk, Udupi district
Industrial  Area: Not In I.A, Kollur,
Taluk: Kundapura, District:  Udupi
CONDITIONS:

3.   The applicant shall not undertake further expansion/diversification without the prior consent of the Board.

4.   The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under 
the law.

2.   This consent for establishment is valid up to 06/03/2031 from the date of issue.

1.   The Consent for Expansion is granted considering the following activities:
Sr Product Name CFE Qty CFO Qty Applied Qty Units Existing/Proposed
1 Modification of stp of capacity 1.5 mld 1450.0000 0.000 - KLPD 1500.0000 Kilo Litres/Day Proposed

1.      The source of water shall be from  River

Particulars Water Consumption(KLD) Water Discharge(KLD) Water Source Existing/Proposed

Domestic Purpose 1800.00 1450.00 River Proposed

I.    WATER CONSUMPTION:
and shall obtain prior permission from the concerned

authority.Total water consumption shall not exceed as indicated below:

Date: 07/03/2026Combined Consent Order No: CTE-353092 GSC No :  PB0XG0000275874PCB ID: 29117
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(This document contains 9 pages including annexure & excluding additional conditions)

II.   WATER POLLUTION CONTROL:

1.   The discharge from the premises of the applicant shall pass through the terminal manhole/manholes where from       
the Board shall be free to collect samples in accordance with the provisions of the Act/Rules  made there under.        

2.   The sewage/domestic efflluent shall be treated in Septic Tank with Soak pit.No overflow from the soak  pit is                
 allowed.The septic tank and Soak pit shall be as per IS 2470 Part-I & Part-II.

3.  The Effluent Treatment Plant proposal is generally agreeable and shall be constructed as per the specifications            
mentioned in the proposal and it shall consist of following units.

4.  The industry shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal                      
   submitted. It shall meet the standards specified in Annexure-I & shall be used on land for gardening/greenbelt             
within the factory premises.

5.  If the treatment plant does not achieve the effluent standards stipulated in this consent order and/or if it is found      
to be inadequate, then the industry shall have to modify the units so as to meet the standards with prior consent         of 
the Board.

6.  All the treatment units shall be totally impervious.

7.  The applicant shall provide separate flow meter for measuring the quantity of effluents through ETP and separate        
energy meter and shall maintain a logbook for the verification of inspecting officers.

8.  The applicant shall operate and maintain Treatment Plant continuously and maintain at all times to achieve the             
stipulated standards as per Annexure-I & also maintain regular log-books/operation records.

9.  There shall not be any increase in generation of Domestic sewage due to proposed expansion.

10. There shall be no bypass or discharge of effluents either within or outside the factory premises under any 
circumstances.

11. There shall not be any discharge of untreated trade/domestic sewage inside/outside the industry   premises.
   

12. The applicant shall explore the possibility of reducing freshwater consumption & adopt recycling/ reuse.
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(This document contains 9 pages including annexure & excluding additional conditions)

III. AIR POLLUTION CONTROL:

 1.  The type of emissions, stack heights and the air pollution control equipment for the air pollution control sources                
     to be installed as specified in Annexure-II.

2.  The discharge of emissions from the air pollution sources shall pass through the stacks/chimneys mentioned 
       in Annexure-II where from the Board shall be free to collect the samples at any time in accordance with the 
       provisions of the Act and Rules made there under.

3.  The stacks shall have port holes and platforms as per the guidelines specified in  Annexure-II to facilitate                               
   monitoring of emissions.

4.   The applicant shall upgrade/modify/replace the control equipments if they are found inadequate to meet
         the standards stipulated with prior permission of the Board shall be obtained for the same.

5.   There shall not be any other sources of air pollution from the proposed expansion.

6.   If there is going to be any new air pollution sources in future, the project authorities shall apply and obtain
       consent  for establishment for the same from the Board.

7.   Any fugitive emission has to be controlled to meet the ambient air quality standards.

IV. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1.   The applicant shall collect, treat and dispose off all solid waste generated during construction i.e. Muck, and                
Garbage after construction if any in such manner so as not to cause environmental pollution.

2.   The details of solid waste generated from the expansion activity shall be as follows

V. HAZARDOUS  AND OTHER  WASTES (MANAGEMENT & TRANSBOUNDRY  MOVEMENT)      RULES 2016:   

1.   The  industry  shall  apply  and  obtain  authorization   under  Hazardous  and  Other Wastes (Management   &                 
Transboundry Movement) Rules 2016, and comply with the conditions of the authorization.  The applicant shall apply 
for authorization along with the consent for operation (CFO) application under the Rules in Form-I to obtain 
authorization and comply with conditions.

2.   There shall not be any Hazardous Waste generation from the proposed expansion project.
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VI. NOISE POLLUTION CONTROL:
                 
    The applicant shall ensure that the ambient noise levels within its premises during construction and  operational
    period  shall not exceed  w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000 as mentioned 
    below:-

     a)  In Industrial Area 75 dB(A) Leq during day time and 70 dB(A) Leq during night time.

     b)  In Commercial Area 65 dB(A) Leq during day time and 55 dB(A) Leq during night time.

     c)  In Residential Area 55 dB(A) Leq during day time and 45 dB(A) Leq during night time.

     d)  In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.

     Note: -  *    Day time shall mean 6 am to 10 pm and Night time shall mean 10 pm to 6 am. 

                      *    dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which is
                            relatable to human hearing. 

                     *    A “decibel” is a unit in which noise is measured.

                      *    “A”, in dB(A) Leq, denotes the frequency weighting in the measurement of noise and corresponds to
                            frequency response characteristics of the human ear.

                     *    Leq: It is an energy mean of the noise level over a specified period. 
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VII. GENERAL CONDITIONS:

1.    The applicant shall obtain prior permission from the competent authority for drawing of water from                                     
      Surface/Ground water source and submit a copy of the same to the Board.

2.    The applicant shall transport and store the raw materials in a manner so as not to cause any damage to environment, 
life and property. The applicant shall be solely responsible for any damages to environment.

3.    The applicant shall not commission the proposed plant for trial or regular production unless necessary pollution control 
measures are installed as specified in this Consent Order.

4.    The applicant shall ensure that the treatment plant and control equipments are completed and commissioned 
simultaneously along with construction of the factory and erection of machineries.

5.      The applicant shall not change or alter (a) raw materials or manufacturing process, (b) change the products or product 
mix (c) the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air pollution control 
equipments without the prior approval of the Board.

6.   The applicant shall immediately report to the Board of any accident or unforeseen act or event resulting in releas  of  
discharge of effluents or emissions or solid wastes etc. in excess of the standards stipulated. And the industry     shall 
immediately take appropriate corrective and preventive actions under intimation.

7.   The applicant is liable to reinstate or restore, damaged or destroyed elements of environment at his cost, failing                
   which, the applicant/occupier as the case may be shall be liable to pay the entire cost of remediation or                                  
   restoration  in advance an amount equal to the cost estimated by Competent Agency or Committee.

8.    The Board reserves the right to review, impose additional condition or conditions, revoke, change or alter the                    
    terms  and conditions.

9.   This CFE does not give any right to the Party/Project Authority/Industry to forego any other legal requirement                     
   that is necessary for setting/operation of the plant.

10.    The applicant shall furnish point wise compliance to the conditions given under this consent for establishment                
 within 30 days.

11.   The applicant shall take measures to develop green belt all along the periphery of the factory premises.

12.   This consent is issued without prejudice to any Court Cases pending in any Hon’ble Court
                                                                                                                                                                        
13.   The applicant shall comply with all the Conditions and guidelines issued by the Board from time to time.

Please note that this is only consent for establishment issued to you to proceed with the formalities  for 
expansion of the  industry  and   does  not  give  any  right  to  proceed  trial/regular  production. For this purpose, 
separate consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be obtained 
by remitting prescribed consent fee. The application for  consent has to be made 120 days in advance of 
commissioning for trial production of the plant.

The receipt of this letter may please be acknowledged.
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Consent Fee paid  : Rs. 1885000

NOTE:

The Conditions No. II(2) mentioned above are not applicable.

                              FOR AND ON BEHALF OF
              KARNATAKA  STATE  POLLUTION CONTROL BOARD

MEMBER SECRETARY - CHIEF/SENIOR ENVIRONMENTAL OFFICER

Encl.: Annexure-I & II.

COPY TO:

1.      Master copy (Dispatch).
2.      Office copy.

1. The Environmental Officer, KSPCB, Regional Office  Udupi for information and necessary action.

Chi
m.N
o.

Chimne
y 
attached 
to

Capacity/ 
KVA 
Rating

Minimum 
chimney 
height to be 
provided 
above 
ground 
level
(in Mts)

Constituents to be 
controlled in the 
emission

Tolerance limits 
mg/NM3

Fuel Air pollution
Control 
equipment to 
be 
installed,in 
addition to 
chimney 
height as per 
col.(4)

Date of which air 
pollution control 
equipments shall 
be provided to 
achieve the 
stipulated 
tolerance limits 
and chimney 
heights 
conforming to 
stipulated 
heights.

1 D.G. 
Sets

125KVA 9 PM,SO2,NOx,C
O,
NMHC

100,150,100,0,
0

DIE AEC At all times

AEC : Accoustic Enclosures

Note:
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1. Condition No. II(2) is not applicable.
2. The project authorities shall strictly comply with the conditions stipulated in this consent order and additional conditions 
attached to this order containing  pages 1 to 4. 
3. The CFE is issued as per the recommendations of the SLEC held on 25.02.2026 duly approved by Member Secretary.
4. The applicant shall adhere to the directions issued in the personal Hearing held on 23.12.2025 and its proceedings dtd 
26.12.2025.
5. The applicant shall  abide  to the time line commitment submitted by Karnataka Urban water Supply and Drainage Board vide 
letter dated: 24.02.2026.
6. The applicant shall treat the sewage to the standards stipulated by the Board.
7. The applicant shall take immediate steps to the rectify the STP and treat the present sewage generation by effective operation 
and maintains of STP.
8. The applicant shall take all the measures for not to mix the rain water to the UGD System.
9. The applicant shall immediately apply for Consent for operation after rectifying the existing STP.

Additional Conditions:
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LOCATION OF SAMPLING PORTHOLES, PLATFORMS, ELECTRICAL OUTLET.
1.    Location of Portholes and approach platform:

       Portholes  shall  be provided for all  Chimneys,  stacks  and other sources of emission.  These shall serve as the 
sampling points.  The sampling  point should be  located at a distance  equal to at least  eight times  the  stack or duct 
diameter downstream from any  flow disturbance such as bend, expansion,  contraction and visible flame. Further, the 
selected  port has  to be at least 2 stack/duct diameter before stack/duct exit or from any other flow disturbance.  For 
rectangular stacks, an equivalent  diameter can be calculated using following expression.

                                                       2 (Length x Width)
             Equivalent Diameter   =     -----------------------
                                                          (Length + Width)

2.  The diameter of the sampling port should not be less than 100mm dia''.Arrangements should be made so that the            
porthole is closed firmly during the non sampling period.

3.  An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission from the           
portholes shall be provided.  Arrangements for an Electric Outlet Point off 230 V 15 A with suitable switch control              
and 3 Pin Point shall be provided at the Porthole location.

4. The ladder shall be provided with adequate   safety features so as to approach the monitoring location with ease.   
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   U�ಂಕ:07.11.2025ರಂV ಒಳಚರಂ2 3ಜ5ಯ2 67�ಸ./ರುವ 1.50 MLD %ಮಥ9 �ದ
MBBR :ದ;ಯ ಎq.r.� ಘಟಕವನು<  ಅಳವ2ಸಲು gಜ9  :`ನ9  6ಯಂತ Rಣ ಮಂಡ�ಯವರು
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Consent Order CTE-327052 U�ಂಕ:27-09-2021ರO CFE ಪ�:ಣ ಪತ Rವನು<  6ೕ2ರು�I�. ಸದ;
ಘಟಕ ' Consent for Operation (CFO) ಪlಯುವ ಸಲುa/ U�ಂಕ:09-12-2024ರಂದು ಆyNೖy
ಮೂಲಕ ಅ�� ಸOಸ./ದು>  ಸದ; ಅ��ಯ �Nೕa;ಯ ಸಲುa/ ಸದಸ9  �ಯ�ದ��, gಜ9  :`ನ9
6ಯಂತ Rಣ ಮಂಡ� ಇವರ ಅಧ9 WVಯO ನlದ �ೖಯು�Iಕ �Xರ�ಯ ಸಮಯದO :`ನ9  6ಯಂತ Rಣ
ಮಂಡ�ಯ e�$ೕ�ಕ ಪ;ಸರ ಅ��;ಯವರು (` ಇರುವ 6ೕರು ಶುU�ೕಕರಣ ಘಟಕ� 6ಗUತ
:ನದಂಡದ ಪ��ರ �ಯ� 6ವ�fಸ�ೕ�ದO ಘಟಕವನು<  =ೕಲ> ?�@ೕ;ಸು�ದು ಅKೕ ಅಗತ9 a/$
ಎಂದು K�-ರು�ದ;ಂದ, ಸದಸ9  �ಯ�ದ��ಯವರು ಸದ; ಘಟಕವನು<  =ೕಲ> ?�@ೕ;ಸಲು ಸೂಕI
ಪ�%Iವ5ಯನು<  ತ[;- ಸWಮ e���ರ ' ಸOಸುವಂV ಸೂ\-ರು�I�. ಅದರಂV ಒಳಚರಂ2 ಮಂಡ�ಯ
�ಯ�eಲಕ ಅ�ಯಂತರರು ಮ`ನ 6ೕರು ಶುU�ಕರಣ ಘಟಕದ =ೕಲ> ?�@ೕ;ಸುವ �ಮA;A/
U�ಂಕ: 19.12.2025 ರಂV ರೂ.470.00 ಲWಗಳ ಅಂZಜು ಪr*ಯನು<  ತ[;- $ೕವಳ ' ಸO-ರು�I�.
 
   ಪ�ಸುIತ ��ೕ ಮೂ�ಂ#� $ೕವ%&ನದ ವKPಂದ $ೕವ%&ನ Qತ R '  (ಗೂ ಪಟ* ಣ ' 1.50 MLD
%ಮಥ9 �ದ MBBR :ದ;ಯ STP ಅನು<  =ೕಲ> ?�@ೕ;ಸುವ �ಮA;  ೖ@ೂಳS ಲು ಕ��ಟಕ ನಗರ
6ೕರು ಸರಬgಜು ಮತುI ಒಳಚರಂ2 ಮಂಡ�, ಮಂಗಳೂರು ರವರು ಸO-ರುವ �ಮA;@ ತಗಲುವ
ರೂ.470.00 ಲWಗಳ �ಚd ವನು<   ಈ  ಳಕಂಡಂV ಮಂಜೂgK 6ೕಡಲು (ಗೂ ಅನುZನ #ಡುಗl
:ಡುವಂV �.! ��;, ಉಡು� �� ಇವರು  ೂೕ;ರುವಂV, ಸ��ರ ' ಪ�%Iವ5 ಸO-, ಆಯುಕIರು,
J7�ಕ ದKI ಇ.M ಇವರು ಆ$ೕಶ  ೂೕ;ರು�I�.

1. ಸ��ರUಂದ ಈ fಂ$ 2015ರO ಮಂಜೂgದ ಅನುFೕUತ ಮೂಲ ಅಂZಜು ಪr*ಯ
ರೂ.1997.00 ಲW FತIದO ($ೕaಲಯದ 6�Pಂದ ಭ;-ರುವ) ಉ� [/ರುವ
ರೂ.289.35 ಲWಗಳO ($ೕaಲಯದ 6�ಯOರುತI$) ಮತುI 

2. cೂಸZ/ cಚುd ವ;[/ $ೕaಲಯದ 6�Pಂದ ರೂ.180.35 ಲWಗಳ FತIವನು<  ಭ;ಸಲು;
3. ಒಟು*  ರೂ.470.00 ಲWಗಳ ಅಂZಜು ಪr*@ ಆಡ��ತD ಕ ಮಂಜೂgK 6ೕಡಲು.

 
ಆಯುಕIರು, J7�ಕ ದKI ಇ.M ಇವರ ಪ�%Iವ5ಯನು<  ಕೂಲಂಕಷa/ ಪ;�ೕ`-, ಈ

 ಳಕಂಡಂV ಆ$ೕ�-$.
 

ಸ��ರದ ಆ$ೕಶ ಸಂM9: ಕಂಇ 2 ಮುಅ� 2026,
�ಂಗಳೂರು, U�ಂಕ:05-02-2026

 
       ಪ�%Iವ5ಯO �ವ;-ರುವ ಅಂಶಗಳ f5<NಯO, ಉಡು� �� �ೖಂದೂರು �ಲೂಕು ��ೕ  ೂಲೂ! ರು
ಮೂ�ಂ#� $ೕವ%&ನ ' (ಗೂ ಪಟ* ಣ ' ಕ`,ಸ./ರುವ ಒಳಚರಂ2 3ಜ5ಯ2 67�ಸ./ರುವ
1.50 MLD %ಮಥ9 �ದ MBBR :ದ;ಯ STPಯನು<  =ೕಲ> ?�@ೕ;ಸುವ
�ಮA;ಗಳನು<  ಒಟು*  ರೂ.470.00 (ರೂeP �ಲು' ನೂg ಎಪ, ತುI ಲWಗಳು :ತ R) ಲWಗಳ ಅಂZಜು
�ಚd ದO  ೖ@ೂಳS ಲು (ಗೂ ಸದ; �ಚd ವನು<  ಸ��ರದ ಆ$ೕಶ ಸಂM9: ಕಂಇ 09 ಮುಆ� 2015, �ಂಗಳೂರು
U�ಂಕ:26.06.2015ರO ಮಂಜೂgದ ಅನುFೕUತ ಮೂಲ ಅಂZಜು ಪr*ಯ ರೂ.1997.00 ಲWಗಳ
FತIದO ಉ� [/ರುವ ರೂ.289.35 ಲWಗಳನು<  ($ೕaಲಯದ 6�ಯOರುವ) (ಗೂ ��
ರೂ.180.65 ಲWಗಳ FತIವನು<  cಚುd ವ;[/ $ೕaಲಯದ 6�Pಂದ ಭ;ಸಲು ಈ  ಳಕಂಡ
ಷರKIಗ�@ೂಳಪಟು*  ಆಡ��ತD ಕ ಅನುFೕದ5 6ೕ2 ಆ$ೕ�-$.
 

      ಷರತುIಗಳು:-
 

1. ಸಂಬಂಧಪಟ*  ಸWಮ e���ರದ 6gQಪಣ ಪತ R (NOC) ಅವಶ9 �ದ> O, �ಮA;ಯನು<
e�ರಂ�ಸುವ ಮುನ<  ಪlದು ೂಳS ತಕ' ದು> .

2. �ಮA;ಯ ಬಳಸ.ದ ಎ.!  ಕXd %:/�ಗಳ ಪ;ೕ�ಗಳನು< , ��9ಸ 7ಶ�ಣವನು<   ಗುಣಭರವ�
ಉಪ ��ಗ, Nೂೕ ೂೕಪ3/ ಇ.M (Quality Assurance)ರವ;ಂದ  ಪlದು, ಪ;ೕ�
:2- ��ಷ*  �ವರ�@ ಅನುಗುಣa/ರು�ದನು<  sತ;ಪ2- ೂಂಡು ಬಳಸು�ದು.

3. ಸ��ರUಂದ ಆ/ಂ�@� ಸೂ\ಸ.ಗುವ ಸೂಚ5ಗಳನ� ಯ ಕ Rಮ ವfಸು�ದು.
4. 6ಗUತ ಸಮಯದO �ಮA;ಯನು<  �ಣ�@ೂ�ಸತಕ' ದು> .
5. ಮೂಲ ಅಂZ�ನO [�Zದರು :e�ಡುಗಳು, cಚುd ವ; ಅಂಶಗಳು :ಡ�ೕ�ದO ಸಂfV

ಪ��ರ ಸWಮ e���ರUಂದ ಅನುFೕದ5 ಪಡದು ಮುಂದುವ�ಸು�ದು.
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6. �ಮA;ಯನು<  KTPP ಅ�6ಯಮ 1999 ಮತುI 6ಯಮಗಳು 2000ರನ� ಯ
ಅನುn*ನ@ೂ�ಸು�ದು.

7. �ಮA;ಯನು<  ಪ;xK (ಗೂ ಅನುಭವಸ&  �ಂK�ಕ -ಬ� ಂUಯ :ಗ�ದಶ�ನದO
�ಯ�ಗತ@ೂ�ಸ�ೕಕು.

8. ಸದ; �ಮA;ಯ �ವ�ದOನ, ಪ�ಗKಯ (ಗೂ �ಣ�@ೂಂಡ �[ \ತ Rಗಳನು<  ��ೕ Qತ Rದ
e���ರ ' ಸOಸು�ದು.

9. ಆಡ��ತD ಕ ಮಂಜೂgK 6ೕ2ದ ಅಂZಜು ಪr*ಯಂV �ಮA;ಯನು<  6ವ�fಸು�ದು. 
 

    ಈ ಆ$ೕಶವನು<  ಆ��ಕ ಇ.Mಯ ಆ$ೕಶ ಸಂM9: ಎz2 4 rಎz� 2025,
U�ಂಕ:01.01.2026ರO ಇ.s ಅಪರ ಮುಖ9  �ಯ�ದ��/ ಪ�Jನ �ಯ�ದ��/ �ಯ�ದ��ಗ�@
6ೕ2ರುವ ಆ��ಕ ಅ��ರ ಪ��93ಜ5ಯನ� ಯ cೂರ2-$ 

 
 ಕ��ಟಕ gಜ9 eಲರ ಆ$ೕ�ನು%ರ

ಮತುI ಅವರ cಸ;ನO
 
 
 

(:. ಎq.)
ಸ��ರದ ಅ�ೕನ �ಯ�ದ��

ಕಂZಯ ಇ.M (J7�ಕ ದKI)
 

ಇವ;@:
 

1. ಪ�Jನ ಮ(Nೕಖeಲರು (ಆ2w-I)/(ಆ2w-II)(ಎ&ಇ), ಕ��ಟಕ, �ಂಗಳೂರು.
2. ಆಯುಕIರು, J7�ಕ ದKI ಇ.M, �ಂಗಳೂರು.
3. �.! ��;, ಉಡು� ��, ಉಡು�.
4. ಸಂಬಂಧಪಟ*  J7�ಕ ಸಂ�& @ (ಆಯುಕIರು, J7�ಕ ದKI ಇ.M ಇವರ ಮುsಂತರ)
5. ಸಂಬಂಧಪಟ* ವ;@ (ಆಯುಕIರು, J7�ಕ ದKI ಇ.M ಇವರ ಮುsಂತರ).
6. J7�ಕ ದKI ಸ\ವರ  ಆಪI  �ಯ�ದ��, �Jನ�ಧ, �ಂಗಳೂರು.
7. ಸ��ರದ  ಅಪರ ಮುಖ9  �ಯ�ದ��, ಕಂZಯ ಇ.M ಇವರ ಆಪI  �ಯ�ದ��.
8. ಸ��ರದ ಉಪ �ಯ�ದ��, ಕಂZಯ ಇ.M (J7�ಕ ದKI, ಭೂ7 ಮತುI ಯು.�.ಓ.ಆ�)

ಇವರ ಆಪI  ಸ(ಯಕರು.
9. �s ರ� ಕಡತ / cಚುd ವ; ಪ�K. 
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Proceedings of the Government of Karnataka 

 

Subject: Grant of administrative approval for upgrading the 1.50 MLD MBBR-based 
Sewage Treatment Plant (STP) constructed for Kollur Mookambika 
Temple and Kollur town in Baindur Taluk, Udupi District. 

Reference: Commissioner, Hindu Religious Institutions and Charitable Endowments 
Department, No. HRICE-CNR0CNR1/16/2026-CNREND-HRICE. 

 
Proposal: 

 
The Commissioner, Hindu Religious Institutions and Charitable Endowments Department, 

has stated in the above file that, for the benefit of Kollur Mookambika Temple and Kollur 

town in Baindur Taluk, Udupi District, a 1.50 MLD MBBR-based sewage treatment plant 

was sanctioned under Government Order No. KAE 09 MUAKA 2015 Bengaluru dated 

26.06.2015 at an estimated cost of Rs.1997.00 lakh. 

 
The said work was completed and commissioned on 19.06.2020. Out of the sanctioned 
amount, Rs. 289.35 lakh remains unspent. According to the latest analysis criteria, the treated 
water from the existing plant is not meeting the standards prescribed by the Karnataka State 
Pollution Control Board. Therefore, in connection with Original Application No.125/2024 
before the National Green Tribunal, Southern Bench, and the meetings held on 19.07.2025 
and 08.08.2025, the Karnataka Urban Water Supply and Drainage Board (KUWSDB) was 
instructed to submit a detailed proposal for improving the existing 1.50 MLD MBBR plant 
and to make it compliant with the standards prescribed by the Pollution Control Board in co-
ordination with Civil Engineering Department, Manipal Institue of Technology, Manipal. 

 
Accordingly, Dr.Vishnu Sharma Aatikukke, the Assistant Professor , Manipal Institue of 

Technology, Manipal inspected the site and observed that the Hydraulic Retention Time 

(HRT) in the Bio-Reactor of the existing plant is inadequate and that the incoming sewage 

contains excessive sludge and other solid waste. Due to this, proper treatment is not taking 

place in the MBBR Bio-Reactor. They further opined that an Equalization Tank is required 

at the inlet before the sewage enters the treatment plant. Based on their observation 

KUWS&DB have prepared the proposal for upgrading the Sewage Treatment Plant (STP) 

which includes Equalization Tank / Stabilization Tank at the inlet, installation of Advanced 

Membrane Bio Reactor including other required additional works and equipment.  

 

On 07.11.2025, the Karnataka State Pollution Control Board issued Consent for 
Establishment for the upgraded 1.50 MLD MBBR plant vide Consent Order No: CTE-327052 
dtd:27.09.2021. An online had already been submitted on 09.12.2024 for obtaining Consent 
for Operation. During the  personal hearing under the chairmanship of Member Secretary, 
Karnataka State Pollution Control Board  the Environmental Officer of the Pollution Control 
Board stated that, since the present STP is not functioning according to the prescribed 
standards, it is absolutely necessary to upgrade the plant. Accordingly, the Member 
Secretary, Karnataka State Pollution Control Board directed that a suitable proposal shall be 
prepared and submitted to the competent authority. 
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Thereafter, the Executive Engineer of KUWSDB prepared a detailed estimate for the 

upgradation works amounting to Rs.470.00 lakh on 19.12.2025. 

 
 As per the request of the request of the Deputy Commissioner, Udupi District, Udupi for the 

upgradation work proposed by the Karnataka Urban Water Supply and Drainage Board, 

Mangalore, for the STP serving Kollur Mookambika Temple and Kollur town amounting to 

Rs.470.00 Lakh the Commissioner, Hindu Religious Institutions and Charitable 

Endowments Department, have requested Government to issue directions by submitting 

the  submitted the proposal. 

 
1. Rs. 289.35 lakh shall be met from the unspent balance available from the original 

sanctioned estimate of Rs.1997.00 lakh approved by Government in 2015. 

2. The additional amount of Rs.180.65 lakh shall be borne by the Temple authorities. 

3. Thus, administrative approval is sought for a total estimate of Rs. 470.00 lakh. 

 
After detailed examination of the proposal of the Commissioner, Hindu Religious 

Institutions and Charitable Endowments Department, the Government hereby orders as 

follows: 

 
Government Order No. KAE 2 MUAKA 2026, Bengaluru dated 05.02.2026: 

 
As detailed in the proposal, Administrative approval is accorded for taking up the 

works of upgrading the 1.50 MLD MBBR-based STP constructed for Kollur Mookambika 

Temple and Kollur town in Bainduru Taluk, Udupi District, at a total estimated cost of 

Rs. 470.00 lakh (Rupees Four Hundred and Seventy Lakh only). Out of this Rs.289.35 

lakh shall be met from the unspent amount available under the original estimate 

sanctioned approved vide Government Order dated 26.06.2015 and the remaining 

Rs.180.65 lakh shall be borne by the Temple authorities. 

 
The approval is subject to the following conditions: 

 
1. Necessary No Objection Certificates (NOCs), if required, shall be obtained 

before commencement of the work. 

2. All materials used in the work shall be tested and certified by the Quality Assurance Wing 

of Sub-Division, PWD and used only after ensuring conformity with specifications. 

3. All instructions issued by the Government from time to time shall be followed. 
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4. The work shall be completed within the stipulated period. 

5. If any additional items or extra expenditure become necessary beyond the approved 

estimate, prior approval of the competent authority shall be obtained. 

6. The work shall be carried out in accordance with the Karnataka Transparency in 

Public Procurements Act, 1999 and Rules, 2000. 

7. The work shall be executed under the supervision of qualified and experienced 

technical personnel. 

8. Periodical progress reports and completion details along with photographs shall 

be submitted to the competent authority. 

9. The work shall be executed strictly within the approved estimate for which 

administrative sanction has been accorded. 

 
This order is issued in accordance with the financial powers delegated under Finance 

Department Order No. FD 4 PFC 2025 dated 01.01.2026. 
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